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IN THE CENTR/\L ./iaHI^IRAlI VH TRIBLN^
princip,al bench

0.A. 1944/1989

New Gelhi, dated the 25th Apill, 1994

Hon'ble Sh.S ,R, Aiige, Member(A)
Hon'ble Smt.L •SwaTiinathan, Member(J)

Shri Suiender Singh
^0 B-.275j King sway Camp,

. /^plicant

(None for the ^plicant )

V/s

1.Lt, Governor of Delhi, through Chief
i>ecre ta.ry, Delhi Aimn .,i:telhi

2.Commissioner of Police, Delhi Eblice
ffe adquarte r, MSq Bldg,I .P .^tate,
Ne vv Delhi

t, . . Ffesponcfents

(None for the respondents)

' • OHIS:R"{OR,'it)

Hon«ble Sh.S«R. Aiige, Jfember(A))

Vife' have v^aited for considerable time .

hUs speared from either sicfe , This is an old matter.

note that the applicant has absented himself on the

previous seven occasions and it seems that he i s not

interested in pursuing the case.

In the circumstances, tbis application is
dismissed for dsfault and non prosecution.

t5>mt.L,Svvaminathan)
Membe r(jadici al) - Member(A)'


